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For the respondaentstMr.8.P .5aha, Gounsel

Heard on ¢ 15,5,98 , Order on ¢ 15.,5,.98
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S.N.Mallick, UC

We have heard the counsel for both the parties. At the time
of hearing Nr.P.K.Araré, counsel for the applicants in RA submitted
that RA aleng with MA fer eondonation of delay has s@pce pecome infrue-
tusus he has instruction not to proceed uyith the same. RA along with

MA thus stand disposed of (FBY Wging infructuous. No order as to costs.
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